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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 170 OF 2021 

 

IN THE MATTER OF: 

NOORUL SEHAR LARI                                                 … Applicant 

 

Versus 

 

STATE OF UTTAR PRADESH &ORS.                  …Respondent(s) 

 

ACTIONS TAKEN AND COMPLIANCE UNDERTAKEN BY THE 

NAGAR PANCHAYAT, LAR 

You are requested to kindly take the following Action Taken Report on 

behalf of The Nagar Panchayat, Lar on record under ongoing matter, 

Original Application No. 170/2021, titled as- Noorul Sehar Lari Versus 

State of U. P. & Ors.:- 

 

1. The Nagar Panchayat, Lar filed an Action Taken Report in 

compliance of order dated- 09.02.2023. Upon hearing of the present 
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matter on 09.02.2023, following directions were made by the 

Hon’ble National Green Tribunal (“NGT”). 

“5. The above shows that no efforts have been made by the Nagar Panchayat, 

DM or the ACS to execute remedial action in a time-bound manner. Instead, 

patently inadvisable steps like transportation of fecal septage to Deoria at a 

distance of 40 KM are proposed. Better option could be constructing FSTP at 

Panchayat level. Further, unnecessarily expenditure is being incurred on bio-

remediation of grey water and disinfection with bleaching powder even when 

reportedly no sewage is entering in the drain. Thus, instead of unnecessary bio-

remediation method, FSTP and oxidation plant could be set up and 

treated/oxidized (stabilized) waste water used for irrigation which could add 

value to the land. 

6. The Tribunal while dealing with issues relating to solid and liquid waste 

management with respect to each State and UT, has observed and directed option 

available for sewage treatment and utilization. Relevant part of order in O.A NO. 

606/2018 (in respect of State of Odisha) dated 27.01.2023, stated as follows:- 

“34…….. The State may ascertain that grey water management is done as per 

“Tool Kit: Greywater Management”4, July 2021 brought out by Department of 

Drinking Water and Sanitation, Ministry of Jal Shakti, GoI. 

42. As already observed, there is need for planning to prevent sewage (treated or 

untreated) entering the potable water resources. Instead, the same is to be 

suitably treated and channelized for non-potable purposes – agriculture, 

industrial or others. By way of illustration, we may refer to certain models which 

can be considered at appropriate locations. The same have been mentioned in 

order of this Tribunal dated 11.10.2022 in M.A. No. 43/2022 in OA No. 41/2020, 

Pushpendra Kumar vs. Nagarpanchayat, Kadaura & Ors., as follows: 

“5. In this regard, we have drawn their attention to Seechewal Model5, Karnal 

Technology of sewage treatment and zero discharge and manual on sewerage 

and sewage treatment systems- 2013 (chapter7), issued by the Central Public 

Health & Environmental Engineering Organisation (CPHEEO), Ministry of 

Urban Development, GoI, which provide for inexpensive and simple methods of 

treatment of waste water, its utilization for irrigation and other secondary 

purposes. The said models are briefly described as follows:- 

 Seechewal Model 
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● Provides for use of treated waste water for irrigation in order to conserve 

precious surface fresh water and ground water. The process involves passing 

waste water through four well for cleaning the waste water and thereafter 

use of such treated water for irrigation. The process can be undertaken by 

communities through collective approach. 

 

 Karnal Technology Of Sewage Treatment & Zero Discharge. 

● Involves growing trees/plants on ridges with one meter wide and 50 cm 

height and irrigated by treated effluent in furrow. The technique utilizes 

entire bio mass present in waste water and provides nutrient to soil and 

plants. By this method forest plants/trees can be grown which can be used for 

firewood and timber. By this technique no chance of pathogen, heavy metals 

or organic compounds enter the food chain. Tree species like Eucalyptus, 

Leucaena can be grown. 

 

Central Public Health & Environmental Engineering Organisation (CPHEEO) 

Manual on Sewerage and Sewage Treatment Systems – 2013 (Chapter 7) 

●  Provides various case studies of utilization of treated sewage and its reuse as 

cooling water in power plant, in airport, in petroleum refinery, fish culture 

(like at Mudiali, Kolkata), road washings, ground cooling, boilers and also in 

agriculture. In agriculture the suitability of treated sewage is dependent upon 

soil, salt tolerance of the crop, intake of minerals and climate conditions. 

Sewage conforming to specified norms can be applied to selected species of 

food crops into soil by strip, basin or furrow irrigation. Sprinkler irrigation 

could be used with treated sewage. During rainy and non irrigating seasons, 

the treated sewage can be held in lagoons or undertaking irrigation in 

additional land/waste land including resorting to artificial recharge of 

ground water.” 

We have also come across and low cost options for sewage/sullage treatment for 

less population at village Sultanpur and Village, Kurak Jagir in District Karnal. 

These grey water management projects based on waste stabilization and system 

have been executed under Swachh Bharat Mission Gramin and MG NREGA. 

These systems are designed for intake of waste water less than 100 KLD allowing 

waste to stabile and using wet flow of ponds for irrigation. Such models may help 

for medium and small towns and the Rural areas as substitute for high cost 
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technology. Central Public Health and Environment Engineering Organization 

(CPHEEO), Ministry of Housing and Urban Affairs dealt with the matter in its 

instructions titled “Municipal Used Water Treatment Technology for Medium 

and Small Towns”6 in September 2022. 

43. Restoration measures with respect to sewage management need to include 

identification of sites for setting up of sewage treatment and utilization systems, 

upgrading systems/operations of existing sewage treatment facilities to ensure 

utilization of their full capacities, ensuring compliance of standards, including 

those of fecal coliform and setting up of proper fecal sewage and sludge 

management in rural areas. STPs need to have co-treatment facilities of septage 

rather than having isolated FSTPs. Guidelines of SBM – U 2.0 may be referred 

to in this respect. For urban areas, SBM-U 2.0 provides co-treatment of fecal 

sludge at STPs with sewage for which exclusive funding provisions are made 

under ringfenced accounts.” 

7. On the above pattern, it was expected that DM and ACS will remedy the 

situation at Lar which could then be a model to be followed at all other places in 

the State where population was below one lakh and that may lead to prevention 

of water pollution on the one hand and adding value to the soil fertility on the 

other. Unfortunately, the said authorities have failed to realize their 

responsibility in the matter. 

8. We find response of the DM, Deoria poor and lacking sensitiveness for 

protection of environment which is his essential duty. 

9. Regretfully, ACS/Principal Secretary, Urban Development, UP who was 

directed to remain present by VC is defiant not only in doing his duty but also in 

obeying direction to remain present by VC to explain the position. We place on 

record our disapproval for such irresponsible act. It may call for coercive action 

in the interest of environment and rule of law. Exercising restraint for the time 

being, we give one more opportunity for compliance with the direction in the 

order dated 10.10.2022 with clear stipulation that if failure continues, stringent 

coercive measures may have to be adopted personally against ACS/Principal 

Secretary, Urban Development, UP and DM, Deoria. 

10. Needless to say that absence of funds from Central Government cannot be 

accepted as an excuse for not preventing discharge of untreated sewage on open 

land to the detriment of environment and public health. Reference may be made 
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to earlier order to that effect (dated 27.01.2023 in O.A No. 606/2018) (in respect 

of State of Odisha) as follows:- 

“37. As already noted and also observed in the judgement of the Hon’ble 

Supreme Court in Paryavaran Surakhsha, supra, quoted earlier, the matter falls 

in 11th and 12th Schedules to the Constitution. It is constitutional responsibility 

of the State and the Local Bodies to provide pollution free environment and to 

arrange necessary funds from contributors or others. Being part of right to life, 

which is also basic human right and absolute liability of the State, lack of funds 

or other resources such as land (sites for waste management) cannot be plea to 

deny such right. Such resources have to be found by the State by its policies and 

according due priority to the subject. Further, while there may be no objection to 

any central funds being availed, the State cannot avoid its responsibility or delay 

its discharge on that pretext. Free ship or other policies involving State resources 

cannot take priority over basic need for hygiene and pollution free 

environment.” 

 

The point-wise actions taken against the direction are here under : 

 

S.no Direction/Order 
Compliance / 

Action Plan dated 23.03.2023 

Timeline / 

Complied 

1. Discharge of untreated 

sewage at lar, district 

deoria, UP on open 

land having Khasra 

No. 1712 with area of 

0.1980 hectares. The 

Municipal Council has 

failed to perform its 

obligation of 

managing the sewage 

and public hygiene as 

required 

The Nagar Panchayat's drain 

passes through the side of gata 

number 1712 in question. 

Earlier, due to the raw form of 

the drain, the water of the drain 

was spreading and going to 

Gata number 1712. at present 

drains has been converted into 

concrete form, and the flow of 

the drain is completely closed in 

the complainant's land Gata 

number 1712.  

The stormwater drains is 

cleaned on regular basis and the 

By 15th November, 

2022, all the drains 

were converted into 

concrete form. 

Hence, complied. 
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Article 243W read 

with 12th Schedule, to 

enforce fundamental 

right to clean 

environment and to 

prevent water 

pollution as required 

under the Water 

(Prevention and 

Control of Pollution) 

Act, 1974 and the 

judgment of the 

Hon’ble Supreme 

Court in Paryavaran 

Suraksha case1 and 

orders of this 

Tribunal inter-alia in 

O.A. No. 593/2017, 

Paryavaran Suraksha 

Samiti & 

Anr. v. UOI & Ors. 

waste water is temporarily 

treated by the process of Bio - 

Remediation. 

2. The compliance status 

and to recommend a 

model which may be 

helpful to tackle such 

problems at small 

places. 

Report dated 

11.03.2022 filed by 

the reconstituted 

Committee was then 

considered and it was 

found that 

bioremediation 

By installing mesh in the drain, 

solid waste flow is halted. For 

the preliminary purification of 

drain water, bleaching powder 

is employed. All of the smaller 

drains identified in the drain in 

question are also undergoing 

this treatment. 

 

 

The drain water is being treated 

by bioremediation and 

phytoremediation processes. In 

which Bio-enzyme (liquid 

bacterial culture) is being used. 

Since 19th 

September, 2021, 

the solid waste was 

stopped by taking 

immediate action 

against the flow of 

solids in drain. 

Hence, complied. 

 

The bioremediation 

process in the plant 

was started in 

September’2019 
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process which had 

been adopted was not 

effective on the 

ground as harmful 

components remained 

untreated. Result was 

that untreated sewage 

was going to the drains 

to the detriment of 

environment and 

public health in 

violation of judgment 

of the 

Hon’ble Supreme 

Court in Paryavaran 

Suraksha, supra. 

Water is also being used in for 

Horticulture purpose. 

Two small oxidation ponds 

have also been constructed for 

the treatment of drain water, in 

which the size of one pond is 1 

m long, 1 m wide and 3 m deep 

and the size of the second pond 

is 1 m long, 1 m wide and 2 m 

wide deep. The treated water 

passing through the oxidation 

pond is being dropped in Gata 

number 2008 (area 28 decimals) 

of the Nagar Panchayat by 

making chambers at various 

places through hum pipes. 

Plot Number 2008 has been 

given the form of a Waste 

Stabilization Pond. Thick layer 

Polythene ( HDPE Pond Liner ) 

has been used in the bottom of 

the pond, so that underground 

water pollution can be 

prevented by avoinging any 

seepage resulting in ground 

water contamination. It is to be 

informed that in the order 

passed by Hon'ble N.G.T. dated 

05.04.2022, West Stabilization 

Pond has been mentioned as a 

suggestion of the Oversight 

Committee and the following 

description is given in relation 

to Waste Stabilization Ponds 

 

Waste Stabilization Ponds 

(WSPs) are large, manmade 

water bodies in which 

and since then it is 

functional till date. 

Hence, complied. 

The Photographs of 

the same is annexed 

as ANNEXURE-1 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Waste stabilization 

pond were fully 

operational by 15th 

march, 2023.  

Hence, complied.    
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blackwater, greywater or fecal 

sludge are treated by natural 

processes under the influence of 

sunlight, wind, microorganisms 

and algae. Such ponds can be 

used individually, or linked in a 

series for improved treatment. 

There are three types of ponds, 

(a) anaerobic, (b) facultative 

and (c) aerobic (maturation), 

each with different treatment 

and design characteristics. 

WSPs are noted with their low 

Operation and Maintenance cost 

and high removal of BOD and 

pathogens. However, large 

surface areas and proper 

designs are a pre-requisite.  

This pond has also been 

bounded with cemented pillars 

and iron wire. Along with this, 

Eucalyptus saplings have also 

been planted on the banks of the 

pond. Apart from the 

Eucalyptus tree, a plant named 

Canindica has also been 

planted, which helps in water 

purification. 

 

 

 

 

 

 

 

 

 

 

 

Regular 

Distinfectant 

Fogging is being 

done to prevent the 

mosquito breeding 

by the Nagar Palika 

Parishad. 

 

 

3. The matter was last 

considered on 

10.10.2022 in the light 

of reports 

of Nagar Panchayat, 

Lar (on 15.09.2022) 

and by the Principal 

Secretary, Urban 

Improvement in water quality is 

being shown by bioremediation 

and phytoremediation. 

According to the latest test 

report, COD is 120 mg/l and 

BOD is 20 mg/l. Similarly TSS 

level 78 has been obtained. 

Committee constituted in 

 

 

 

 

 

 

410



Development, UP (on 

08.10.2022) noting 

that violations were 

still continuing and no 

action was taken. The 

Tribunal required 

compensation 

to be levied at the rate 

of Rs. 2 Crores per 

MLD for discharge of 

untreated sewage apart 

from preventing 

discharge of such 

sewage in drains. It 

was directed that 

sewage be suitably 

treated for secondary 

purposes such as 

irrigation on modals 

being execution 

elsewhere. 

respect of order dated 

10.10.2022 passed by Hon'ble 

National Green Agency. True 

Copy of the Test Report is 

annexed as ANNEXURE - 2  

In compliance with the minutes 

of the meeting dated 

01.12.2022, Nagar Panchayat 

Saar in district Deoria. The 

minutes of the meeting is 

annexed as ANNEXURE – 3 

Measures to be taken to prevent 

untreated sewage from falling 

into drains, etc. By collecting 

the treated water in this way in 

the Waste Stabilization Pond, it 

can be used for horticulture and 

agricultural irrigation. 

 

There is an action plan to be 

done in agriculture irrigation 

works. 

 

 

 

 

 

 

 

 

 

The letter dated 

10.05.2023 is sent 

to the Regional 

Officer deputy ( 

RO, UPPCB 

Gorakhpur ) to have 

on - site inspection, 

where the regional 

Officer has 

collected the water 

sample from the 

oxidation plant for 

further inspection 

which is done by  

Nagar Panchayat 

Lar. The same is 

annexed as 

ANNEXURE - 4  

 

4. Apart from the steps 

already taken and 

mentioned in the AIR 

dated- 15.09.2022, the 

Nagar Panchayat, Lar 

was directed to open 

Ring Fenced Account. 

 On the recommendations of 

District Magistrate Deoria, it 

has been directed to open Ring 

Fenced Account. 

In which the amount released 

under City Sanitation Action 

Plan for Nagar Panchayat Lar 

In compliance with 

the decision passed 

in the other nagar 

panchayat, Rs. 7.40 

crores released 

under the City 

Sanction Plan for 
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In which the amount 

released under the City 

Sanitation Action Plan 

for Nagar Panchayat 

Lar, Deoria and other 

funds as required can 

he kept. In compliance 

of which account 

number -

41548430616, with 

IFSC - SB1N0011162 

has been opened in 

State Bank of India 

branch- Lar. 

Deoria and other funds can be 

kept as necessary. In 

compliance of which State Bank 

of India Branch in Lar 

Account No.-41548430616 (IFS 

Code - SBIN0011162) has been 

opened. 

For the financial year 2022-

2023, the amount received from 

the 15th Finance Commission ( 

Specified Grant ) Rs. 

6172120.00 ( Rupees Sixty One 

Lakh Seventy Two Thousand 

One Hundred Twenty Only ) is 

kept protected in order of 

government instruction for 

water recycling. which is 

planned to be used for water 

purification in future. True 

Copy of the same is annexed as 

ANNEXURE - 6 

  

the construction 

work of STP in Lar 

district, deoria, to 

the state bank of 

india branch, lar 

district- deoria in 

the name of district 

magistrate, ring 

fenced account, 

(account number - 

41548430616 ), 

which been 

received. 

Hence, complied. 

The true copy of 

bank statement 

dated April 15, 

2023 in which 

amount of Rs. 740 

crore is shown is 

annexed as  

ANNEXURE - 5 

5. The above shows that 

no efforts have been 

made by the Nagar 

Panchayat, DM or the 

ACS to execute 

remedial action in a 

time-bound manner. 

Instead, patently 

inadvisable steps like 

transportation of fecal 

septage to Deoria at a 

distance of 40 KM are 

 There is no sewer line in Nagar 

Panchayat Lar, at present water 

under SBM 02.0, an action plan 

has been prepared for the 

construction of  S.T.P. by 

Municipal Corporation. An 

action plan has been prepared 

for the construction, and 

approval has also been obtained 

from the State Level Technical 

Committee and the High Level 

Committee. DPR has been 

prepared from Executive 

The approval was 

taken in the month 

of October from the 

State Level 

Technical 

Committee and the 

High Level 

Committee. That 

the UP Jal Nigam 

has given a timeline 

of 2 years to make 

the STPs 
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proposed. Better 

option could 

be constructing FSTP 

at Panchayat level. 

Further, unnecessarily 

expenditure is being 

incurred on bio-

remediation of grey 

water and 

disinfection with 

bleaching powder even 

when reportedly no 

sewage is entering in 

the drain.  

Engineer Jal Nigam (Urban) 

and sent to higher level. 

Dhanvandan is expected for 

further action in this regard. 

A public notice has been 

published through the 

newspaper for the information 

of the general public of Nagar 

Panchayat, Lar, that fecal 

sludge from any house should 

not be dumped in the drain 

water and the septic tank built 

in your house should be cleaned 

on time. Provision has also been 

made for fine on the persons 

who violate it. True copy of the 

public notice is annexed as 

ANNEXURE – 7 

FSTP established by Nagar 

Palika Parishad Deoria, located 

40 km away from Nagar 

Panchayat Lar. In Nagar 

Panchayat, for the disposal of 

fecal sludge emitted within the 

boundaries, an agreement has 

been formed with the Municipal 

Council, Deoria, that the 

disposal of fecal sludge will be 

done according to the rules by 

depositing the prescribed fee. 

It is pertinent to mention here 

that as per the latest M.A No. 

356 of 2023 order passed by the 

Hon’ble Supreme Court order 

dated 20.03.2023 in Paryavaran 

Suraksha Samiti & Anr. vs. UOI 

& Ors, WP ( C ) NO. 375 of 

operational by 

March, 2025. 

 

 

 

 

 

 

 

 

 

 

 

It is respectfully 

submitted that it is 

important to note 

that the capacity 

under the cluster 

approach will be 

considered provided 

the distance is up to 

50 km from the city 

limit, according to 

the official Swatch 

Bharat Mission 

2023 guidelines at 

point no. 3.2 on 

page no. 62. 

True copy of the 

Swatch Bharat 

Mission 2023 
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2012, the court has extented the 

timelines for establishing the 

STPs plant in various parts of 

the Uttar Pradesh and has 

powered  the tribunal to extend 

time on basis of evaluating the 

up- gradation and maintenance 

as per the requirement for 

attending all other issues and 

problems. 

guidelines is 

annexed as 

ANNEXURE - 8. 

 

2. In view of the above-taken action plan by the department, it is to submit that 

the direction given in the said Order is being complied with and shall be 

maintained to avoid any unpleasant event as reported by the applicant. 

Further, the proposed work as per the directions of the court shall be 

commenced within the stipulated time on a priority basis. Until the other 

facility requires functional infrastructures, the department will ensure to 

make interim measures for the said issue. 

 

3. The untreated sewage waste is no more being discharged in open land having 

Khasra No. 1712 of the applicant. 

 

PRAYER 

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously 

be pleased to: 

i. Take the above averments on record as the actions taken by the Nagar 

Panchayat, Lar. 

  

ii. Pass any such other order as may deem fit. 
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) 

DATED: 

Pass any other or further orders as this Hon'ble 

Court may deem fit in the facts and circumstances of 

the case. 

PLACE: NEW DELHI 

Through 

RESPONDENTS 

PRIYANKA SWAMI 
ADVOCATE FOR RESPONDENTS 
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IN THENATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 170 OF 2021 

IN THE MATIER OF: 

NOORUL SEHARLARI 

Versus 

STATE OF UTTAR PRADESH &ORS. 

AFFIDAVIT 

Affidavit of Sh. Rom Natth Tia 

*. Applicant 

..Respondent(s)

aged about 3 years so Sh. 

Dhanmn NathTian presently posted as Executive Officer, Nagar 

Pnchayat- Lar, Deoria, Uttar Pradesh. having office at 

1. That I am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this allidavit betore this Iribunal. 

S]23 

2. That the accompanying reply has been drafted by our counsel upon my 
instructions. 

lean b stane Lhrd b 4NP, lan Doia. Uttar Pradesh. 
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3. That the facts stated herein above are true to my 

knowledge and no part of it is false and no material 

has been concealed therefrom. 

VERIFICATION: 

on in 
mmy 

presence 

identiy the 

Daponcnt 
vwho has 

signedipuf 

thnb spression 

Verified on this day 2023 that the contents of my 

above affidavit stated Affidavit are true and correct to my 

knowledge and no part of it is false and nothing material has 

been concealed there from. 

Seal or 

e.Oath c 
S 

PUIANKO C/2032 

4-2023/ 

J2 APR 2023 

Deini11003 

DP 
HISm/Km. w'o, D' DhahtsH 

MKt% Aet 

DEPONENT 

h 

DEPONENT 

12 APR 2023 

6 
417



17 418



HR-170/2021 H fI O9.02.2023 

atostosto 20 uT/er a oyHogO 78 urt E3T GT f 4 

31TT 

Lat 36 201996 

DoPs Map Camer 
Lar Utar Pradesh, ra 

se AM OMT 03 

Soogle 

, ina 

Lar, Uttar Pradesh, India 
ScSGHW, Deoria Salenpur Rd 

indla 

Long 83 906645 
23/03/23 12:16 PM GMT +08:30 

419



2 

Google 

Lar, Uttar Pradesh, India 

D OPS Map Camera 

X2H+F89, Lar, Uttar Pradesh 274502, India 

Lat 26201536 
Long 83.978085 
14/03/23 11:02 AM GMT -05:30 
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3 

81 GT 1 to GT, 1 0 tsi d 3 o TERI, TT HRI YIS 1 0 GT, 1 0 

Google 

BoPs Map Camra 

Lar, Uttar Pradesh, India 
osaiempur Rd, La, 

Lat 262oor2, inda 

Long 83.9e0645 

20 

23/03/23 12:66 PM GMT -06:30 
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Google 

500ge 

Lar, Uttar 6X58desh, India 

Uttar Prad 
Lat 26.20o9175 

Long 83.966645 

274502, nda S 

oPS Map Camera 

23/03/23 12:32 PM GMT +05:30 

at 26205242 

74502, India 

Long 83980186 

Pur Ra, Lar, 

Lar, Uttar Praedesh, India 
5X3H+6XV, Ropan Chhapr Rd, La, Utar Pradesh 

23/03/23 156 AM GANT -0530 

RGPS Map Camera 

Soogle 

22. 

BGPsI 

Lar, Uttar Pradesh, Indid 
6X3H+9R2, Ropan Chhapra Rd, L 
Pradesh 274502, India 
Lat 26.203802 

19/03/Z3 o1:11 PM GMT 05:30 
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6 

Soogle 

ADOPS Map Camera 

Lar, Uttar Pradesh, India 

e open Chhapre Re,W Ur 

Long 83979717 
23/03/23 th.48 AM 94T0S30 

Lar Uttar Pradesh, India 
6X3H+y, Ropan Chhaprs R, La, Uttar 
Pradesh 274502, India 

GGPS Map Camera 

Lat 2620274 

1s0323 o357 PM OMT 06:3o 

Soogle 

Google 

PTadesh 274502, dia 

Lar, Uttar Pradesh, India 
SX3H6XV, Ropn Chhanra Re, La, Utar 

Long 63.97967 
23/03/23 1146 AM GMT -0ac 

Lat 26.202178 

GPS Map Camera 

Long B3.979563 

23 

GPS Map Camera 

AM oz43 PM GMT -0S:30 
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AGSS 

CIN UTo00L201sPTC300483 

Issued to 

23.Butier colony 
M/S I SHARP TECHNOLOGY 

Lucknow, U.P. 

AGSS ANALYTICAL AND RESEARCH LAB (P) LTD. 

Sample Particulars: 
Name OI The Product 

Analysis Starting Date 
Date ofManutacture

Quantity Recehved 
Sample Conditian 

le Received B 
Sampling Method: 

No 

1. pH value 

checid By 
Chandra De 

-12, Srd & ek Pler, Laence Roed, Inetral Aree, eiki-3s 
E-mall: agnlabsamalleom, suppertagslahcom We: wwgleh. com 

Parameter 

(As ISO 1215, s40: 28IS,45081 3418 Crtied Cempaay) 

Waste Water 
21/11/2022 

NA 

MAGSS SThe 

1Ltr 3 

NA 

Colourless Uquid 
Mr. Ashok (AG$S Lab Representatve) 

nical Cvsen 

Chemical Oegen Demand (COD], mg/ 
Total Suspended Sollicds, mgn 

Arerne ) 

ub Reference No. 
Sample Registration Date 

Report issue Date 

inle 

85 

260 
340 

Result 

Batch No- NA
Analysis Completion Date 24/11/2022 

Date of Expiry: NA 

PacChermica Test 

*******End of Test Report***s** 

NOT The laborory the manbity tr rtrt of art 2 The sboe t perta onty thea 

AG55/GN/2O221121-1721 
21/11/2022 
24/11/2022 

Sampling Date: 20/11/2022 

DOC Ne AGSY c24 

Locationi Nagar Panchayat Lar 

22 

125 

Test Method 

15 3025 (P-111
153025(P44)

15 3025 (P.58) 
IS3025 (P-17) 

D A88 
(Authaned senator 

Page No. /1 
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AGSS 

CIN UT2000L201TC300483 

Issued to: 

Lucknow, UP. 

M/S 1 SHARP TECHNOLOGY 
23. Butter colomy 

Sample Particulars: 
Name Of The Product: 
Analysis Starting Date 
Date of Manulacture 

Quantity Received 
Sample Condition 

Sample Description 

Sampling Method 

S. 
N 

AGSS ANALYTICAL AND RESEARCH LAB (P) LTD. 

1 

2. 

pH value 

Parameter 

Demand (BOD), mg/L 

Chanda Dev 

(An 150 

mell: gslebsiagmallcom, sMppor@ulab.com Weh: wwegslab.cem 

Waste Water 
21/10/2022 

NA 

|1 Ltrx 3 

N 

Calourless Liquid 

Biologicai or Biochemcal Ogen 

3 Chemical Oygen Demand (COD), mg/L 
4Total Suspended Solids, mg/L 

PA.: DIl-45022985, 931I654060 

.Ashok (AGSS Lab Representatve) 

ab Reference No. 
Sample Registration Date 
Report lasu Date 

Inie 

9 

CertBed Ce 

38 

ladustrdel Aree. Delk-35 

Resul 

Batch No.: NA 
Analysis Completion Date: 25/10/2022 
Date of Expiry; NA 

***End of Test Report****** 

|AGSS/GN/20221021-17110 
21/10/2022 
25/10/2022 

Packing: Piastic Bottle 
Tests Required: Chemical Test 

DOC AGSS/OSE R4 

Sampling Date: 20/10/2022 

Outiet 

75 
25 

Kagar Panchayat La 

Test Method 

iS 3025 (P-11) 
I5 3025 (P.44) 

59025(PS8) 
IS 3025 (P-17) 

(AiuAG88 
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23 Butiet eelony 
Lutkso, Ur 

Sample Daticulars: 

AGSS ANALYTICAL AND RESEARCH LAB (P) LTD. 

cet 

Parameter 

Waste Water 
26/12/2022 

Colpuriess Lieuid 

NA 

Eo'cr cal er Biochemical Orygen 

TEST REPORT 

ane (COD), mñL penced Sokd mgL 

Lab Belerence io 

rpat hur Date 

Me Ashok (AGSS Lab Aepresentative) Sampling Date 2c/2/2c22 
Location tacachayLa 

Inlet 

atinn tate 

75 

255 

hater tis ha 

Resui 

Analys Cemzton Dt 12 212 
Date cfispre Ta 

acig Plact CE 
fPetuarec Chat Tet 

*******tnd f Test Beport*** 

Outlet 
72 
20 

Test ethec 

AGSS 
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AGSS 

CN UTS2000L2018TCOS8 

bsutd to 

MIS1SHARP TECHNOLOGY 
23, Butier colony 

Lutknow,UP 

Sample Particulars: 

1 

AGSS ANALYTICAL AND RESEARCH LAB (P) LTD. 

Analvs Startine Date: 

Date of Manutacture 
Quantity Recerved 
Sample Condition 
Sample Deseriptior 
Sample Received B 

|Sampling Methad 

2 

pk value 

Chetied By 
Chndrs Dey 

Fimatt gehemalr, perlarnlikm 

Parameter 

Waste water 
L202 

NA 

(An ISO 0011 2818 41 28Is, 4s001 018 Certified Cempany) 

1 Ltrx3 
OK 

NA 

corical or Biochemical Orygen 
Demand (80D) m/L 
Chemical Ovgen Demand (COD). mg/L 

Total Suspended Solids, mg/L 

TEST REPORT 
Lab Reference No. 

3ample Registration Date 13/02/2023 
Report ssue Date 17/02/2023 

Inlet 

255 
260 

Wwgtah cmA USA 

Result 

Colourless iquid 
Mr. Ashok (AGSS Lab Representative)Sampling Date: 12/02/2023 

Location: Nagar Panchayat Lar 

Batch No. NA 
Analysis Completion Date 17f02/2023 
Date ofExpiry NA 

Tests Re 

********End of Test Report******** 

AG5S/GN/20230213-18686 

Outlet 

20 

20 
8 

emical Test 

NoTES The lorany accegti the epeibity fer tontent af irgart (21 The ee esut petan enty to he ample 

n let report shal not be srprodaced evcet wteut writte asproval of the 

Test Method 

1S 3025 (11 
1S 3025 (F44) 

I5 3025 (F-581 
1S 3025 (FS21 

abAGSS 

Tat Tio 1/1 
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Standerd outlet 

% 

After Blaramediatian 

Before bloremedation 

Date of sampling 

ULB 

Se. 
No 

Name 
of 

cOD mAL 

T55 BoD memgA 

h 

(me/ 

Boo co 

h 

51.02 621625 

30 11 Gohe. 

/12/2D21 7.3) 15S 

22PVZ022 

79 

115 

11 

2720227 

20/77/2022 

6 

30LS0 3 L50 

100 100 

6S9 525459 

S192

70.00 6296 6472411 

26/22/2023T 

Parameters 

Reduction 
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Uuftuft vir, ftur aprrRI 

206 /5-2022-1sfte/2021. fkerg O9.112022 
TE-}uftur Untreated Sewsge th) Tet frt 

arslioT-2uttun 

Aweme 

(2- forenfrra-tuftur (oifTetga)1 

2 

3 

NGT 

Ir snzasar i feia o1,12 2022 Wà rg 1200 Wo arg ym Rera 

ring-fenccd account witlhini one 

rh mrà 

necd account 

i-7. Accordilgly, on the paltem of orders of this Tribunal2, compensation has to be 

levied @ Rs2 crore per MLD of untrcatcd sowage disclargcd which is cqual of capital cost 

of trentment of sewsge. We direct the State of U to depost a sum ol oe 
U for preventing dischatge ul 

untreated sewre ioto tle drains, Ipstcad, tlis jewnge is lreilcd suitably and utefor unircated sewape 

24 

it 
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cooedary purposes uch ss irigation, considering uch models elsewicre (like Kamal 
TedaologY, Root Zone Treatneni), The san is also meatinned in tho guidelints of 
ea blic Heailh k Envitonnental Engineering Organization (CPHEEO), Ministry of 

lousing and UrbanAffairn, Gol.

The join Conmitice headed by ACSIPincipal Secretary, Uitban Development, UP 
oninecs of ciCa, Stale PCB snd DisictMogistrae, Deoria as menbers may 

breugla ahout within si nole adn b t ahou aciors taksn pbout such siegs 
isfiled within lrce monhs by e-ail at jdiciat-nglov¢n peferably in thefon af 

clable PDF/OCR Suppot FDF and not in the fo of lmge PDF 
9. The ACSrincipal Secretaty, Uitan Development, U and Dislrict Magisiratt, 
Desia ay remain present in person by vidco eonference on tl next date. 
3 

H|T feou 10.102022 apare agyito rretea stuft 

3) U0 yTa vfta sfaarm cr ufty areu kets 10.10.222 & R 
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forenfrer-taftur t fruty ring feaced sccount geterut 

3-1 R 

fNa-s-2022-11fRe/ 2021 

GUS fkin6 fer 2022 

6-renfirr, rayRI 

AbM E)/oc LB] 
( Uau ) 
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3.2 
Whether capacity" of FSTP and STP in the city is matching with the total 
faecal sludge and sewage which is collected/generated in the city? 

Capacity under cluster approach will be considered provided the 
distance upto 50km from the cityboundary 

This indicator would assess whether the infrastructure to treat entire faecal sludge and sewage generated in 
the city is available or on clusterbasis (upto 50 km) 

Scheme of Marking 

>95% capacity matching with total faecal 
sludge and sewage generated 

Between 75% -95% 

Between 50%- 74% 

Between 30% � 49% 

Marks 
100 

<30% but not zero 

Marks 

90 

80 

60 

40 

20 

Geo coordinates (GIS details) in terms of ULB boundaries, ward number, ward boundaries, landmark etc of 
all Wastewater treatrment Plants (FSTP/STP) to be mapped and updated on SBM portal as per the 
prescribed details (to begiven by MoHUA) to qualify for maks 

63 
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